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Parliament Session in South 

9596. SHRI D.M. PUT E GOWDA 
SHRI R.N. NANJE GOWDA 
SHRI V. SREENIV ASA 
PRASAD: 

Will the Minister of PARLIAMEN-
TAR Y AFFAIR S be plea )cd to state : 

(a) whether Government have recen-
tly received a repre entation sign~d by 
Members of -Parliament in eonn~ction 

with the holding of the sas ion ·of 
Parliament in the South at least onee 
a ye:u; 

(b) whether it is a fact that the 
former Mini ter and Secretary of the 
Department had a talk with tho then 
Chief Minister of Karnataka over this 
lS ue; 

(c) if so, what is the present po i-
Oon of the matter; and 

(d) by when a final decision is likely 
to be taken in the matter? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND 
WORKS AND ROUSING (SHRT 
BUTA SINGH) : (a) No, Sir. However, 
in March 1980,433 Members ofParli'l-
mcnt made a request to the Prime Mini-
s ter for holding the next session of 
Parliament at Bangalore. 

(b) Yes, Sir. 

(c) and Cd) In December, 1981, the 
State Governm~nt of Karnataka inti-
mated that it would cost Rs. 5.5 erores 
for holding a session of Parliament in 
Bangalore lcnting not more than a 
mon th . In addition, Central Govern-
ment would also bo required to incur 
expenditure for T.A. and D.A. for Mini-
ster s, Officer and Staff of the Ministr-
ies/Departments and two Secretariats of 
Par liament. It is not possible to indi-
cate as to when a decision in the matter 
is likely to be.; taken. 

Allotment of Shops and Kiosks by 
N.D.M.e. 

9597. SHRJ JAI NARAYAN 
ROAT : Will the Minister of 
WORKS AND HOUSING be pIca cd 
to state: 

(a) the criteria for the allotment or 
shops/kiosks etc. by the New Delhi 
Municipal C mmittec; 

(b) the name of the places where 
the Organ isation . proposes to .allot the 




